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= _ Civil Misc. UWrit Petition No.3713 of 1978
Writ Petition No.3714 of 19878 aon transfer to the hri=
bunal under the provisions of S5.29 of the Administra-

tive Tribunals Act XIII of 19885 were registered as

3

The subject matter cof both the writ petitions 1is the
same inasmuch as the order dated 2.1.1978 passed by |
Ceneral [Manager, Ordnance Parachute Factory Kanpur
promoting the Respondent nos. 2 to S has been challeng-

1 ec by different sets of Petitioners in the two writ

g l-.'lf-ﬁ-:?-l i

: petitions. %

w”
a2 The Petitiocners [((fiverciacguxbhers® who have

either retired or deceased or promoted, have challenged

the order of promotion of Respondent nos. 2 tao S
on the post of officiating Supervisor Grade 'A!' {non-
technical stores or non-stores'. The Respondent nos.1
i g and b have moved an application in Writ Petition No.
3713 of 1878 that Petitioner nos. 1 and 4 have a2lready
expired, the Petitioner nos. 2 and 3 have retired

end the Petitioner no.5 has already been transferred

-
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However, we have heard learned counsel for the p:fwﬁ

I

on merits ano perused the proceedings of the De &é;
w i
mental Promotion Committee (for short DPS). 3

¥ 3. On perusal of the proceedings of the ﬁlﬁ[ﬁm
| d' ve have found that the DPC constituted under R.B nf’
, the Indian Ordnance Factories /Recruitment and Condi-
tions of Service of Class III Personnel Rules,1956,

as framed under Art.308 of the Constitution of India

duly considered the FPetiticners /of both the Petitions)

, ' as well as the Respondent nos. 2 to 5 in both the ;

petitions and it was on the basis of the recommendat-

N —

4 ions made by DPC that Respondent nos. 2 to 5 of both
the petitions were promoted to the post of Supervisor
e '"AR' non-technical. DPC did not find Petiticners fit
for promoticn. 1In such circumstances, we need not

enter into further details and the petitions are liable

» o S

to be ogismissed on this count alone. However, it may
be menticnec that the Petitioners of Writ Petition
MNo.3713 were Upper Division Clerks while Respondent
nos. 2,3 and 4 were Superviscrs 'B' non-technical.
The Respondent noe.5, i.e. T.K.Roy was senior tao G.P.
| : Misra arrayed as Petitioner No.5 in the writ petition |
J'i no.3713. Similarly, P.R.Sarkar, Respondent no.4 in f

writ petition no.3714 uwes selected in preference to
"

-

Petitioner no.4, i.e. m.l.BnyE on account of Sri

Sarker's experience in the Stores Department which

QYngm;%m*JQ,
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writ petitions are liable to bg_&fﬁ

S Both the writ petitions are

any order as to costs.
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